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ACT No. VIII OF 1935. 

[PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Governor General on the 28th 
September, 1935.) 

An Act to supplement the Central Provinces Courts Act, 1917. 
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(2) I t  shall come into force on such date as the Governor 
General in Council may, by notification in the Gazette of India, 
appoint. 

2. The enactments specified in the Schedule are hereby Amendment 

amended to the extent and in the manner mentioned in the ~ ~ ~ ~ ~ 2 ~ ~ h +  
fourth column thereof. 
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